
T.S(M) No. 120 of 2022

(Sri Tarun Das and Smti Purnima Bora Das)

Present: N.Goswami, Addl. District Judge(FTC)Sonitour,Tezpur

09-LL-2022

Petitioners a re represented.

This case was registered on the basis of a petition

filed u/s 28 of the Special Marriage Act, L954 and u/s 13(B)

of Hindu Marriage Act, 1955 by the petitioners, namely, Sri

Tarun Das(petitioner No.1) and Smti Purnima Bora

Das(petitioner No.2) with prayer for decree of divorce on

mutual consent.

The petitioners had averred that their marriage was

registered on 0B-L2-2004 before the Marriage Officer,

Sonitpur, Tezpur in presence of three witnesses. The

marriage certificate No.t33l04 dated 08-12-2004 issued and

subsequently on 26-02-2006 the petitioners solemnized their

marriage in accordance with Hindu religious rites and

customs. The petitioners are living apart since 2008. In 2009,

the petitioner No.2 initiated a maintenance proceeding u/s

L25 of CrPC, being Misc case No.20/2009, against the

petitioner No.l. An order was passed in favour of the

A ,,€titioner No.2 in that proceeding and the same is still(V'
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pending in the court of learned JMFC, Tezpur for payment of
arrear maintenance allowance. The marriage between the
petitioners has broken down irretrievably and they have been

living apart since 01-10-2008. Both the petitioners have

mutually decided to obtain a decree of divorce since there is
no chance of reconciliation between them.

The petitioners have further averred that the
petitioner No.1 has paid Rs.2,70,oool- to the petitioner No.2

as permanent alimony and both the petitioners shall agree

that they will not take any further money or propefi from

each other. The petitioners have atso agreed to withdraw the
legal proceeding instituted by them against each other. Both

the petitioners have prayed to dissolve their marriage by a
decree of divorce.

The cooling period of six months have been waived

vide order dated L6-08-zozz. Both the petitioners have
jointly filed an affidavit on z3-og-zoz2 wherein they have

exhibited the copy of the marriage certificate issued by the
Marriage officer, sonitpur, Tezpur. Ail other facts mentioned

in their joint petition have been reiterated in their affidavit. It
appears that the marriage between the petitioners has been

completely broken down and there is no possibility of
resumption of their conjugal relation.
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As such, the petition is allowed. The marriage

solemnized between the petitioners is declared to have been

dissolved.

Let a decree of divorce be drawn up accordingly.

Let a precept be issued to the District Marriage

Officer, Sonitpur, Tezpur for cancellation of the marriage

certificate No. 133/04 dated 0B-L2-2004.

With this order, this case is disposed of.

Addl. District Judge (FfC)

Sonitpur , Tezpur.
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